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IN THE INCOME TAX APPELLATE TRIBUNAL
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M/s Sikhya Foundation Vs. The CIT (Exemptions),
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TR o@r 9./PAN No: AASTS5519E

3rdremdfi/ APPELLANT gcg2ff/ REPSONDENT

(HYBRID HERING )

TR 7 31X A/Assessee by :  Shri Tej Mohan Singh, Advocate
TTEd T IR B/ Revenue by : Smt. Kusum Bansal, CIT DR

geAars T ali@/Date of Hearing : 23.09.2024
3eaVoT & ai@/Date of Pronouncement : 24.09.2024
3meer/Order

Per Krinwant Sahay, A.M.:

The appeal in this case has been filed by the Assessee against
the order dated 23.02.2024 of the ld. Commissioner of Income Tax

Exemptions, Chandigarh.

2. At the very outset, the 1d. Counsel of the Assessee submitted

that the Assessee is not interested in pursuing the appeal as Form
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10AC granting approval u/s 80G(5) has since been given by the PCIT
(Exemptions) vide order dated 25.5.2024, therefore, the Assessee

wanted to withdraw the appeal .

3. The 1d. DR had no objection to the Assessee’s request.

4. Accordingly, we hereby allow the Assessee to withdraw the

appeal and the appeal of the Assessee is dismissed as withdrawn.

S. In the result, the appeal is dismissed as withdrawn.

Order pronounced on 24 .09.2024.

Sd/- Sd/-
( A. D. JAIN ) ( KRINWANT SAHAY)
Vice President Accountant Member

“TH.”

31meer &1 gfaferf 313 a / Copy of the order forwarded to :
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